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DEMANDS FOR GRANTS,
1982-83 (contd.)

- MiINISTRY OF HoME ATFEFAIRS — Contd.

MR.DEPU1TY SPEAKER : The
House will not take up further dis-
cussion and voting on the Demands
for Grants under the control of the
Ministry of Home Affairs. I would
like to announce that the Minister
of State for Home Affairs will inter-
vene in the debate at 3 p.m. and the
Minister of Home Affairs will reply
to the debate at 5.15 p.m. Now
Shri Godil Prasad Anuragi will
continue his speech. Since he has
already taken 9 minutes, he is
entitled to take another one or two

minutes.
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